
GOVERNMENT OF tNDtA
MlNlsrRY oF GONSUMER AFFAIRS' FooD & PUBLIG DrsrRrBUTroN

DEP'\RTMENT OF FOOD AND PUBLIC DTSTRIBUTTON

LOX SABHA
U}ISTARRED QUESTTON [O.{O7

To BE At{swERED oI{ 2ND FEBRUARy|20a2

NATIOIIAL FOOD SEGURITY AGT

{O7. SHRI JAYADEV GALLA:

Will the Minister of CONSUMER AFFAIRS, FOOD AilD PUBLIC
DrsrRrBUTrON 3.ntfrr crf,il, Er(-q st{ grffi6 fuftur d.+ be preased to
state:

(a) whether the Government aims to amend the National Food security
Act 2o{3 and renew the prices given under schedure r as the subsrdizedprices were fixed for a period
commencement of the Act;

of three years from the date of

(b) if soi whether the Govemment plans to raise the subsidized food
prices mentioned in the Schedule;

(c) if so, the details of the amendment along with the timetine of its
implementationl

(d) if not, whether the Government aims to fufther reduce the subsidized
prices mentioned in the schedule or keep it the same; and

(e) lf so, the reasons for keeping the same prices or decreasing then
along with the detairs of the existing subsidy expenditure rn the countrln

ANSWER
MINISTER OFI STATE FOR MINTSTRY OF RURAL DEVELOPMENT AND

coNsuMER AFFA|RS, FOOD & puBl.tc DISTRIBUTTON
(sADHVt iltRANJAil JYOTT)

(a) to (e): The Gentral tssue prices of rice/wheau coarsegrains fixed at
Rs.3l2l1 per kilogram respectively under sGhedule-l of the Nationa! Food
security Act' 2ol3 (NFSA) was initially valid for a period of three yearc
from the date of ITIFSA coming into force, i.e. Juty Sr 2O1g. Thereafter, the
matter was revieured from time to time and keeping in view the interests
of the vulnerabte sections of the population, the prices haye been kept
unchanged since the implementation of the Act. Further, to safeguard the
interests of the NFSA beneficiaries in the wake of ongoing Govid
pandemic, no prop,osat for revision in the Gentrar tssue prices is pending at
the moment with the Government.


